(a) (1) Review by the Govern-
ment on the working of the Hindus-
tan Paper Corporation Limited, New
Delh, for the year 1873-T4.

(if) Annua] Report of the Hin-
dustan Paper Corporation Limited,
New Delhi, for the year 1973-74 al-
ong“l'ththeAuthedAwwnﬁnnd
the comments of the Comptroller an
Auditor General thereon
4n Library See No LT-0841/75)

(b) (i) Review by the Govern-
ment on the working of the Bharat
Opthalmic Glass Limited, Durga-
pur, for the year 1973-74

(if) Annual Report of the Bharat
Opthalmic Glass Limited Durgapur,
for the year 1973-74 along with the
Audited Accounts and the comments
of the Comptroller gnd Auditor Ge-
neral theremn [Placed in Library
See No LT-9842/75)

Aw INDIA SERVICEg (PROVIDENT FunD)
Trmo AMDT, Rurks, 1075

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): I beg to lay on the Table a
copy of the All India Serwvices (Pro-
vident Fund) Third Amendment Rules
1975 (Hindi and English versions)
published in Notification No G.S8 R
515 in Gazette of India dated the 26th
Aprll, 1975, under sub-section (2) of
sedtion 3 of the All India Services Act,
1951. [Placed in Library. See No
LT-0383/78.]

Popers Land 232
NorsrrcaTiors
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): 1
beg to lay on the Table.

(1) A copy each of the following
Notifications (Hindi and Enghsh
versions) under section 150 of the
Customs Act, 1962, —

(1) G 5.R 248 (E) and 248 (E)
published in Gazette of Indla dat-
ed the 6th May, 1075 together with
an explanatory memorandum

(u) GSR. 250(E) and 251(E)
published 1n Gazeite of India dat-
ed the 6th May, 1078 together wath
an explanatory memorandum
[Placed in Library See No LT-
9644/78.Y

(2) A copy of the Notification No
G SR 201 (E) published in Gaz-
ette of India dated the 16th April,
1975 contaimng the Agreement
between the Government of India
and the Government of Italy for the
avoidance of double taxation of in-
come of enterprises operating air-
craft, jssued under gection 80 of the
Tncome-tax Aet, 1961 and section
24A of the Companies (Profits)
Surtax Act, 1964 [Placed in Library.
See No LT-9845/75]

NOTIFICATIONS, REIVIEWS AND ANNUAL
Rerorts, ETC.
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